FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

INDIA OFFSET PRINTER PRIVATE LIMITED

RELEVANT PARTICULARS
1. . Name of Corporate Debtor ‘IHDIA OFFSET PRINTER PRIVATE LIMITED
2. | Date of incorporation of Corporate |02-06-2008

| Debtor |
3. | Authority under which Corporate |[ROC, Delhi
Debtoris incorporated/ registered
4. | Corporate Identity No. / Limited | U22219DL2008PTC178932
Liability Identification No. of
| CORPORATE DEBTOR _
5. | Address of the registered office and B Wing, Basement, 20/01, Okhla Industrial Area
principal office (if any) of Corporate Phase Il, Okhla Industrial Estate, South Delhi,
Debtor New Delhi, Delhi, India, 110020

6. | Insolvency Commencement Date 11th September,2024
| (IGD) inrespect of Corporate Debtor |
7. | Estimated date of closure of 10thMarch, 2025
_ insolvencyre.solution process (BeingwudaysfromtheICD}
8. | Name and registration number of the Vikram Sharma
insolvency professional acting as IBBI/IPA-001/IP-P02533/2021-2022/13876
| Interim Resolution Professional ‘
9. | Address and e-mail of the Interim |26/161, Second Floor, West Patel Nagar, New
Resolution Professional, as Delhi-110008
registered with the Board E mail: ipvikramsharma@gmail.com
10. | Address and e-mail to be used for 4A/54, Old Rajinder Nagar, New Delhi-110060
correspondence with the interim Email: cirp.indiaoffset@gmail.com
resolution professional

11. | Lastdate for submission of claims | 25th September, 2024

12. | Classes of creditors, if any, under NA
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13. | Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
. (Three names for each class) .
14. | (a) Relevant Forms and https://ibbi.gov.in/home/downloads

(b) Details of authorized NA
representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
Comporate Insolvency Resolution Process of the M/s. India Offset Printers Private Limited on 11th
September 2024,

The creditors of India Offset Printers Private Limited are hereby called upon to submit their claims with
proof on or before 25th September, 2024 to the Interim Resolution Professional at the address mentioned
againstentry No. 10,

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by postor by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to act
as authorized representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. S/d-
VIKRAM SHARMA

Interim Resolution Professional

Date: 11.09.2024 India Offset Printers Private Limited

Place: New Delhi IBBI Reg. No.: IBBI/IPA-001/1P-P02533/2021-2022/13876
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FINANCIAL EXPRESS

BEFORE THE HON'BELE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH AT NEW DELHI
COMPANY PETITION NO. CP (CAA)/65/ND/ 2024
CONNECTED WITH

COMPANY APPLICATION NO.CA {CAA)/63/ND/2024

In the matter of the Companies Act, 2013

And
In the matter of
Sections 230 - 232 and cother applicable provisions of the Companies
Act, 2013 read with Companies (Compromises, Arrangemeants and
Amalgamation} Rules, 2016
And
In the: matter of Scheme of Amalgamaltion
of
ANMNAPURNA AGENCY PRIVATE LIMITED
.- Patitioner Na.1/Transfaror Company No.1
AND
CHATURAMAN INDUSTRIES LIMITED
... Pefitioner No.2/Transferor Company No.2
AND
ECO ASH TECH PRIVATE LIMITED
.. Petitionar No.3/Transfaraor Company No.3
AND
HARSHWARDHAN LEASING LIMITED
... Petitioner No.4/Transferor Company MNo.4
AND
MAA BAMLESHWARI MINES AND ISPAT LIMITED
.. Petitioner No.5/Transferor Company No.5
AND
MAHENDRA SHIPPING LIMITED
.. Petitioner No.&iTransferor Company MNo.B
AND
MILI MARKETING PRIVATE LIMITED
.. Petiticner No.T/Transferar Company No.7
AND
MRIDUL ESTATES PRIVATE LIMITED
... Petitioner Mo.8/Transferor Company No.8
AND
NAYAN TRADERS PRIVATE LIMITED
.. Patitioner No %/Transferor Company No.9
AND
PARAS TRADERS PRIVATE LIMITED
.. Petitioner No. 10/Transferor Company No.10
AND
PURUSHARATH ASSOCIATES PRIVATE LIMITED
.. Petitioner No.11/Transferor Company No.11
AND
YPPL PRIVATE LIMITED
.. Pefitioner No.12Transferor Company No,12
WITH
UDHYAM MERCHANDISE PRIVATE LIMITED
.. Patitioner No.13Transferee Company
AND THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS
{Transfaror Company No. 1 was incorporated on 14" day of September,
1982 under the Companies Act, 1956, having its registerad office at 108,
Ansal Bhawan, 16, Kasturba Gandhi Marg, New Delhi-110001.
Transferor Company Mo. 2 was incorporated on 127 April, 1982 under the
Companies Act, 1856, having its registered office at H-108-A, Connaught

FORM A
PUELIC ANNOUNCEMENT
iUnder Fegulation 6 of the Insolrency and Bankeuptey Beard of Indis desobvency Resslutan Protass
Inr Carparate Parsons} Regulations, 20161
FOR THE ATTENTION OF THE CREDITORS OF AQUAMARINE HEALTHCARE PRIVATE LIMITED

RAUMNAQ INTERNATIONAL LIMITED

(Formerly Known as RAUNAQ EPC INTERNATIONAL LIMITED)
Regd Office: 20 K.M. Mathura Road, P.O. Amar Nagar, Faridabad-121003 (Haryana)
Tel: +91 (129) 4288888
E-mail: info@raunagintl.com, Website: www.raunaginternational.com

P

Heatse Mo, 2, Zod Floar, Black [, State Bank
Coloay pearby Petrol Pump, Gujranwala
Colomy, Dalhi, Indiz, 110002

102024 (Date of Dirder by NCLT),

principal office §if anyl of corporate debier

B. |Irssbvency commencement datn in respeel
of corporate debine

7. |Estimated date of closure of insolvency
resalution process

OBI03H25 (180 days from the seder dated
1000 034

ASHOK KUMAR
IBEBYIPA-O0T/IP-POOBATIZONT-2018(11430

B. | Mame and regestration number of the
insolvency professionat acting as intenm
resolution professional

8. |Address-and ol of 1he ntarim mesolutson | Gasg Ashek & Company,
professional, as registesed with the Board | A-26311, First Floor, Oerawal Nagar; Dekhi-
1140002
gargashokea@gmail com

10, | Address and e-masd to be uzed for
coeraspondence with the interim resalition

Garg Ashok & Company,
A-ZE301, First Flone, Derawal Nagar, Dall

professional 110008
cirp. pquamarinphealthbgmeil.com
11, [Last date for submission of claims 2408/ H24
12. |Clazses of creditors, it any, undsr clayse t| | NIL

of sab-section [GA) of section 21,
ascartained by the imlesim rasolubion
professions]

13, | Kzmes of Insabvency Professionsts dentified to
act s Autferised Representative of creditors
o chess (Theoe names Tor each class)

RELEVANT PARTICULARS CIN: L51909HR1965PLC034315
I |Wame of corporate debor :-'::‘l::'n“““ HEALTHCARE PRIVATE ADDENDUM TO THE NOTICE OF THE 59™ ANNUAL GENERAL MEETING
This is in reference to Note No. 25 of the notice dated 28" August, 2024 for calling the
2. |Date of meorporation of corporate debtor | TRI07/2001 59" Annual General Meeting (‘AGM') of the Company scheduled to be held on Friday,
i : 20" September, 2024 at 11:30 A.M. IST through Video Conferencing (“VC”)/Other Audio
h f

A ;::I[]nu“::;:n.u::';:ﬁmzmmm Cnes TM:;:F{;E]?SSLQI-IIT;HI Tk B V|sual Means (“OAVM”) which has already been sent through electronic mode on
o sl sl 29" August, 2024 to those members whose e-mail address are registered with the

A | Corporate ldentity Mo, [ Limitad Liabiity USZ 10000201 1FTCI 22458 Company/Depositories on 16" August, 2024.
Identification Ne.ol earporate debtor The shareholders are requested to take note of the certificate issued by M/s B.R.
5. | Wikiress of the fagisiared ffice and Registered Office as per MCA: Maheswari & Co. LLP, CharteredAccountants (ICAIRegistration No. 001035N/ N500050),

Statutory Auditors of the Company dated 11" September, 2024, pursuant to requirements
of provision of sub-regulation (1) of Regulation 45 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (“the Regulations”) certifying that:
a) atime period of atleast one year has elapsed from the last name change:
The Company has not changed its name during the last 1 (one) year. Prior to this
name change, the Company had changed its name from “Raunagq International
Limited” to “Raunaq EPC International Limited” on 31* August, 2015.
b) at least fifty percent. of the total revenue in the preceding one year period has been
accounted for by the new activity suggested by the new name:
98.68% of the revenues earned during the period from 01 January, 2023 to
31 December, 2023 (as mentioned below) have been from new business activities
(i.e.trading activities).
Statement of total revenue in the preceding one year period

From 1-Jan-2023 to 31-Dec-2023 Amount %
(Rs. In lakhs)
Income from prior business activity — 4.99 1.32%
Sale of services (EPC)
Income from new business activity — 372.06 98.68%
Trading Activities
Total Income 377.05 100%

The said certificate has been sent to the aforesaid members alongwith the Addendum to
the Notice of the 59" Annual General Meeting of the Company.

On and from the date hereof, the Notice of AGM should always be read in conjunction with
this Addendum. All other contents of the Notice of AGM save and except as revised by this
Addendum, shall remain unchanged.

In case of any queries members may write to the Company at above mentioned e-mail ID
oratthe Registered Office address.

Further details of the above are available on the website of the Company i.e.
www.raunaginternational.com and the Stock Exchange website i.e. www.bseindia.com.

14, 2] Releyant Forme and
b Details of suthorized representatives are
aviasiable a1:

Hofice [ herebiy given that the Meteas! Company Law Tribwnal has ordered the commencement of 2
corporzle msalvency resshulion process of the AQUAMARINE HEALTHCARE PRIVATE LIMITED on
L0joe 024,

The creditors of AUGUWARMARINE HEALTHCARE PRIVATE LIMITED, arp heraby callad wpon 1o subeit their
cdzims with proof onor before 24/ 08{2024 {Le., date falling fowrteen days from the date of the Dirder) to the

hiips:liibbs goy_mlhemaldownlzads
1

For Raunagq International Limited

(Formerly Known as Raunaq EPC International Limited)
Sd/-

Neha Patwal

Company Secretary and (CFO)

Dated: September 12, 2024
Place: Faridabad
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PUBLIC AMNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
INDIA OFFSET PRINTER PRIVATE LIMITED

RELEVANT PARTICULARS

Debior is inconpoeated | registered
Lirmitad | 222190 200BPTC1 TE932
Liability Identification Mo,

5. | Address of the r'E-'ﬂIE'fE-'rEl:I office and |8 'Il'l'lr'-ﬂl ‘Basement, 20/01, Okhia Industrial Area

7. | Estimated date of closure of | 10t March, 2025

8. | Name and regisiration number of the | Vikram Sharma

Resolution Professional,

10. | Adgress and e-mail 10 be used for |4A/54, [JIﬂHaﬂndemagar Mew Dalhl-110060

FORM A

(INDIA lII-FFEEI' FF:iilTEH meﬂE uumu
arata | 02- Uﬁ EUE’-E-

|:||T-|IE| H-I}l: D-I_-!ml
of
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| Maw Dalhi, Delhi, India, 11@-!}?I'.|
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VIKRAM SHARMA
Intesim Rescluilon Professional
Endia Oftzet Printers Private Limited
Mo 1BBIEPA-00 AP-POZS33/ 2021 - 20221 3876
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h ; Act 1058 having e renicianed .|'|:J||:1:E-=.|!;_Tl"ru Uriiersigriad Baing TI.||= ﬁLE!'IIIIﬁEI!mEHTDr The india Sheller Finanos And Corporatan Lid, L’rli!u-l The Eﬂl;lllﬂ&‘llll.:lr-.l’u-d Rimanstrschom pr Mirs, .Jg_ha Esm Sevanty Seven Thousand Four Hundrad | 23146, Mawa Kilakri, Khawat Mo: 44, Knetanl Mo, 264, -.'"Eﬁf
23 January, 1995 under the Companies - - g lianeq Financial Assests And Enfarcament (security) Inlerest Act 2002 And In Exercise O Powsr Confesred Under Section 13(12) Read With Rule 3 Of The Securily Mahavir Peints | ard Four Only] (Prospect No 905338) Rs. {jloken, Situated In Tha Cakany Har: Magar Ashram, New De
office at 108, Ansal Bhawan, 16, Kasturba Gandhi MEII'Q. Mew Dalhi-110007), irlerest (enleroemiend) Rudes 2002, issued A Domand Molice On The Date Maled Agained The Acoainl As Menlicred Hereinalles, Calkig Lipoa Thi Barrowes Hardware And ﬁmpgﬁﬂuﬁﬂmﬁﬁéﬂmf , 110094 Area -‘tﬂfﬂE&Ehrﬂg fin Sg FL) F"r—npar',l T!l'l:E
MOTICE OF PETITION At Al The Ownes OF The Proparyisurety To Regay The Amaurt Wilhin 60 Days From The Dabe O Tha Said Mofice. Whaneas The Owner Of The Properhy o 5‘?"";?":' fH.E-'EI "'l No 931392 ﬁ.z. B Bl Up Area 'L-qEE'IJE {_Araa | Land Area Property Area
. § Angd The Olker Having Failed To Rapay The Amaunt, Nalics 15 Hereby Given To The Wnder Moted Boerawers And Tha Public In Genaral Thal The Urdersigned M EJD'E.':IJH D’UZ; B0 (Rupees Ten Lakh Two 134,00, 907.00, 830,00
TAKE MNOTICE that a Petition under section 230 to 232 and othar Has Taken PhysicaliSymbolic Possession OF The Properhyias Descibed Herein Befow In Exarcise OF The Powers Capfered On Himfhee Under Secton a34397) " | Thousend Mine Hundred and S.if:t}'S{rﬂqlh
applicable sections and provisions of the companies Act, 2013 read with 130230 Thee Said Act Read 'With Rues 8 & 9 OF The Said Rules On The Dales Menfiored Against Each Accound, Naw, The Bomower In Pardicular And Tha Wirs Kaniks Arandl 1308, " Thid R I hie P
2016 for obtaining the saml:ﬁcnn of the Hon'ble National Company Law N ”;r‘a:l hmEEL Nmﬁ"r |F:?J|;-;Tm':ﬁanﬂuu|iiwa§ﬁ EE';TWEI ;ﬁmuc Uﬁhlumﬂng"a % E"Il'mmp?.uﬂmlmrfﬂhi' Elm
N . MAN LTS My g {ﬁpﬂﬂl | . A0E K0T 2% Calny a-BRICK, Faram Fun | Uiam E-QEU' Y
Tribunal, New Delhi Bench at New Delhi to a Scheme of Amalgamation of BORAOWERIGUARANTOR MORTGAGED ;;;:E%%FALLGED! T AMOUNT DUE ASON | POSSESSION e iaegs: | NSAERM (i Eaghy hioes Trolis. |Onit- 10U hase: Admaamut [n &, FL Pionsely.Ti:
AMNAPURMNA AGENCY PRIVATE LIMITED, CHATURAMNAMN (OWNER OF THE PROPERTY) THE PART & PARCEL OF THE DATE OF DEMAND NOTICE IL10454250] FourHundred and Sevanky Five Onlv} | Safsablie.Area Carpel_Ares Propedydrea; 472 00, 347,00
INDUSTRIES LIMITED, ECO ASH TECH PRIVATE LIMITED, & LOAN ACCOUNT NUMBER PROPERTY COMSISTING OF) M, Bukesh 11-08-2024 (Prespect N 946633) Rs. |Entire ground fioar and first fioar without roaf ights, Built UF
MBS RN LIMAR LEASENE LI EL, Mot BARLESHIRCR M NS 1. Mr./ Mrs. Gurpreet Kaur All Piecs And Parcel O1 First Floor Witout | Demand Notice Dated 13122023 11-Sep-2024 smmﬂ%ms M‘::i:?;.-ﬂ ﬁ?ﬁﬂ%ﬁimﬁﬁ Lg:ih ﬂﬁﬁﬁﬁ% fﬂ'ﬁﬁsﬁﬂ?ﬂamﬁé: .:'Ezu%au}
AND ISPAT LIMITED, MAHENDRA SHIPPING LIMITED, MILI 2. Mr./ Mrs. Jagmohan Singh Roal Rights, Parlion of Propery No-Gb-3 Parl | Rs. 3132531 (Rupees Thiy Gne|  (Physical e Siwni (Prospect No 845114} Rs. 355"51.33? hshak Vihar, Delhi , 110042 Aea Agmeasaring {in Sq. FL)
MARKETING PRIVATE LIMITED, MRIDUL ESTATES PRIVATE Both At Flat no 13 Subhash Khang  fof Khesta N E25, MinStuated nVillage Thar | Lakh Thirty Two Thousand Five | Possession) (Prospect No, | {Rupaes Eig dJrEv- Thausand Six Hundred |Proparty Typa: Area_Admeasuring Property Area: 360.0
LIMITED, NAYAN TRADERS PRIVATE LIMITED, PARAS TRADERS iri Nagar Kalka Ji hi S o e Lol | Fhdea Thbly Qs Cink)_ D s 0 s dics el i i)

. : Giri Magar Kalka J) South Delnl-110012 fyew Deini-110058 Area 100 Sq Yuls Boundary | 11:12:2023 Togather With Interest Nr. Pareesh 14-09-2024 [Prospect NoBS86T3) Rs.  |Laft side poron of Tt floor without roof rghts, ult up on
PRIVATE LIMITED, PURUSHARATH ASSOCIATES PRIVATE First Floor Without Roof Rights, - Easl- Servica Lane, West- Enary And Gall, | Fram 12-12-2023 And Other Charges it 1B Bro, Judng am“,mw,&umﬂ Eaght Lakh Fif FM'B Proparty latalb o gy cull ot Khaams AT Sibahad
LIMITED, YPPL PRIVATE LIMITED WITH UDHYAM MERCHANDISE Portion of Property Mo-Gb-3 Part of  {Nerin- Partal Plal, South- Property No Go-4. | And Gost Tl The Date 04 The Paymanl. Mz, Jareena Baguin] Thousand and Saven Onl: ]H?'rna in e araa of Iaﬁa Hhanyaln in the abiadi of Vishnu Garden,
PRIVATE LIMITED was presented by the Petitioners above named on Khasra Mo 625, Min Situated i Village Tihar Delhi Colony Known As G-Block Harl Magar Delhl - 110058 ﬂ%ﬁ ;GIE";E' Hﬂ:ﬁm 102098, “_‘-"“ e "E' Biock 5, Mew Dalhi , 110018 Area Admeasuring 5"' 553]:-' FLY:
17.07.2024 and was listed on 02" day of August 2024 and the said LOAN ACCOUNT NO. HL11CHLONSOD000S054704 . bbb pers L ;LTLT.? prrgﬂaimg'aiw Bi?ﬂ%?ﬁ‘ij“ﬁ;‘ r?::a with 2 #t5
Petition is fixed for hearing before the Hon'ble National Company Law PLACE: DELHWNCR DATE: 13.00.2024 FOR INDIA SHELTER FINANCE CORPORATION LTD (AUTHORIZED OFFICER g = iﬁugﬂﬂﬁrm ﬁﬁ?ﬁ,ﬂy six  |rooiiertae nanis . out of Khasra Mo, 2153, sitiated i fhe
Tribunal, New Delhi Bench, New Delhi on 03™ day of October, 2024, FOR ANY QUERY PLEASE CONTACT MR. SUDHIRTOMAR (+31 98184 60101} Mr R 9-1.:.-5 Thatsand Seven mugﬂﬂ%{ﬂﬁ: ﬂal"lf Eﬂﬂ%zﬁaaprﬁlrﬂgﬁr Nﬁhﬁglr:rﬂ%ga
Any person desirous of supporting or oppoesing the said petition should Ho. |L#ﬂ35?5ﬁcﬁ H“""%ﬁfgﬁf‘;'ﬁh'ﬁ' frea Admeasuring (n Sg ErE,- ypa: Land_Ares

. - - Buit Ug FureaPTn-penyﬂ.rea qtﬁ [0, BA.00
send lo the Petitioner's advocale, notice of his Intention signed by him or
his advocate, with his name and address, so as to reach the Petitioners' AprRIGLOBAL. CAPRI GLOBAL CAPITAL LIMITED "'-"'-’*EJF'.’?'“':“E UB"WF;EW“ “,lr ??31“5-W' pul UPE:; ::‘ﬁi r‘j’ﬁ*ﬁ““&r%m’éﬁ'wi’ﬁ'ﬂ?j t;f“l*j'"él'fﬁ'}“[:
¥ ' &FIT & TN o - ! . 1.2 LD, \Fupaes Twean W0 Topeity Tal Thiz [0 M4

Advocate not later than 2 (twa) days befora the date fixed for hearing of . il ﬂ'ﬁb:ﬂﬂf“m_m“ﬂm‘f' W'Tﬁmféﬁ'"f'hﬁsﬂtmaﬁ Sanapaibapatiian Lo Me. Sushf flmar | Leidy Twarsy Three Thyiand One it J21) ., Siated I The Araa Of Vilage Nawata Mara Haslsa
the Petition. Where he seeks to o the Petition, th ds of STRNEE L3, RS NN <O ST PG T LS AR VR R = 150 (Praspect No. Hundred &nd Fiftaen Cnly) Ao Cokiy Known e ey Buck, Ve Gardsn Bin, (ham
. PPose ine Feulon, the grounds o ]L1[ﬂ]TH?E] Magar, New Celh-110059 Area Admeasuring [in 54:1" FLY Property

apposition of a copy of his affidavit shall be furnished with such notice DEMAND NOTICE Tyce: Saieable Ares Camet Anea Progeny Area 450,00, 405 (0
A copw of the Petition will be furnished by the undersigned o anv person Urder Secfon 1302} of the Securnbizalion And Raconstruction of Firancial Assels Snd Enforcement OF Securty Mlensst Act, 2002 read wilk Rule 3{1) of the Ielr, Bfaral 0%-05.2024 Rs. 2240023000 Budt up UIGF withaud roof rights, buill an Plot Mo 14-4 oul ol
re II:::I'rn [he same on payvmeant of tha !'E'I;E!'ibﬂd char ggﬁ far the EEIFI:TIE Securily Inlerest (Enforcement) Rules, 2002, The undemsigned i tha Authorsad Officar of Capr Glabal Capitef Limited {CGCL ) under Sacuriisation dnd Mr. Parka {Rupaes Twenty Two Lakn Forly Thousand {Khasra nl:- 133 situated m the area of wilage Nawadz in the

Quiring pay 2 9 : Recanstruciion Of Financial Assets And Enforcement of Security mlerest Acl, 2002 (Hhe said Aci). In exarcise of powens cordamed under Saction 1312 afthe Mrz. Ly end Twenty Three coloery krawn as Laxmanpun | Yipin Garden) , Ukam Nagar
Sd/- skl Actread with Rule 3 of fhe Security inlerest (Enfarcament) Rules, 2002, the Authonsed Officer has issued Demand Motices inder saction 13{2) of he sald lﬁfﬁ H‘;ﬂ”' Only) New Dol , 110058 fyea Admeaasuring fin Sq FL- Properly
Amit Goel. Advocate fecl, calleg upon the Tollowing Bomrows(s) (the *said Barrower(s)"), o repay the amounls menlicned in the respecive Dernand Nolloedsh issued o them that :' Typa: Area_Armeasuring Property Area: 540,00 :
Gosl & A* : arg akso given balow, In connection with above, Molice is hershy given, onca again, ko the said Bamower(sh io pay to CGEL, within 60 days from e pubication W Daya Seackar Bngh|  09-09-2024 Rs. 226186.00 (Rupess  |Proparty Bearng Mo. 79, Colony known as Hajgnoa Nagar
0B ssociates af this. Notice, the amounts indicated hersin below, iogsthar with furiher spplicable infarast from the date(s) mantioned below Gl #he date of payment andior Wiz Fichil Transport Twa Lakh T'-'lflijdi' Six Thousand Cre WW’“'"‘”“ Vitage Sahibaba Flar a"il,_,.l-':""- AEMI&
Corporate Lawyers & Consultants, reatization, payabls under the kan agraement read wih athar documentaiwnitings, if amy. executed by the ssid Borowes(s}. A security for due repayment of ﬁﬁg:};ﬁ:" Hunitred and Eighty Six Ornity) DquChan:LFbellﬂnr H"Pm'j“ﬁ'_a‘?_:::'l _.ﬂ.rga REEIL_TEE-I!-T;LW
Advacatas for m.e- Peatliionars thiedagdn, the Sloswiry asssts have hean mortoaged o CGOL by the sald Bormowe{s) respectively BB1AE) Cainsl A Fr-:lpng:y s 1RG0 45600 50007 F i
Date: 1{-‘.“9-2‘}24_ A=42 NE'-"J‘ZII.JI'I] Apﬂﬂ?’l’lﬂﬂ!ﬂ-. 5. Name of the Borrower(s)/ Demand Hotice Description of secured assed i, Ramuvees 11.08-2024 (Praspect No. B0E125) Flal Mo, FF3. LG First Fioar, Without Roof Richls. RHS
Place: New Delhi A7 1R Extension, Delhi - 110 082 M., Guarantor(s) Date and Amound (immovable property) Yadaw, Mrs. Sarila | Rs, 1256013,000- (Rupess Twelve Lakh  |Front Skle, Situated in residential Plat ne C-5, SLF Ved Vihar,
1. [{Loan Account No. LNMEKKDR0003107E 06-Sep-24 | A Piece and Parcel of Housa Budt up on land admeasuring 200 8q ll}ﬂﬂ::r mﬁ;ﬂ' r;;?iﬁeegﬂm;u;?ﬁﬂg?ﬂﬂﬁgw?glnﬁ?l { Emiflla;qllllT&?ﬁﬁ;ﬁz;ﬂ?ﬁ;;ﬂﬁ;&? 3?&13'
{Old) B0500005864TE2 [New) [Karkardooma Branch) Rs. 2358850 |Yde, Parl of Khasra Mo, 683, Dadd, Destrict Gawtam Budh agar, G185T1) {Rupeas Thrae Lekh Sevanty Five ThausandiFL): Property Type: Covarad_Araa Praoperty Area; 325 00

Late Harlom Rawal[Through his Legal Helrs)
{Borrower)Mrs, Poonam Devi,Saheb Singh
Rawal,Keshav Singh,Balveer Singh Rawal,

Littar Pradesh sangwilh construction therson prasent and fulee
both. Bourdares & under -
Meeth - Offer's Propeny Soulhc- Ofher's Propery

Four Hurdred and Eighty Mira Qriy)

M. Mahd Shai|

East - Ofher's Property Wesl - Gall ;
s Ravers Shoes,

11:09-2022 (Prospect Na. ﬂﬂﬁSElli
R, B50054.00/ (Rupeas Sl Lakh Fi

Flat M. 101 an First Fioor, Nagar Migam Ko, 33289 sihualed al
Mew Rajamnandl Colony. Loha Mandl ward, Tehall & Dusiicl

financialexp.epapkin 2 ©

New Delhi =

s Shahana Thousand Kine Hurelred and Fifs I-uurljn i ar Pradieth, Araa A W (i FLT:
Dharamvesr Rawsl,Sajendra Rawal (Co-Borower) ; Begar [Prospeet |  [Prospect No !:55:'1-51 Rs. 296721.001 {FL'I'H-I.'.;'!II'LII: ;;wlgasﬁ-ar_zaﬁuiiﬁ_ﬂuzp_gﬁaF[‘Irr-:::::;.rngar:gﬂng‘.lﬁﬁ ]
if the said Borrowers skall fad to make paymant o CGECL &5 aloresaid, CECL shal procesd sgeinst e shove seourad assels under Seclion 13(4) of tha Act Mo, D285, [Fupees Twa Lakh Fifty Séc Thausand Saven
and e applicable Rules, entirely al the dsks of the said Borowers as o e costs and consequences, Thie said Bormowers are prohibiled under the Acl from 56381 Hundrad and Teanty One Only)
renslermng the aforessd assals, whether by way of sala, [ease or olhansise withawd the priar writtan consant of CGCL Any person wihao contrasenes orabels Wi, Girra 11-08-2024 (Prospect No. 983882) Huouz=a Constructed om Bhasra ro. 338min Stuated in vil
contraventionof tha prowisions of the sald Achar Rules macks thereunder, shall ba liabie for impraonment ardios peraty & prowided under The A "E%“f‘f E'iaw 73] ns_lmmg,nw_(mj;ﬂa Ona L,;!rp;h Baven Eamurﬁlllh_ ETM E‘fllll1 ;'.Tn:legﬁf.ﬁgﬂn E!Hﬁl ;.:I:LEE::WE%E
: . = ; " sy (g Mg, Fjni hataant Mine Hundred and Taenl agar, | Miar Pradash, BLIRING (IN &
Place : Gautam Budh Magar Date : 130472024 Sdi- (Authoriced Odfficer) For Capri Global Capital Limited ({CGCL) &dem Repka r:-ne DVLE%FM:;II&:H:I mﬁﬂg‘gﬁ: FT3: Proparty Type: Lard. Awsa Proprly Anma: 810,00
iy |'|fm1mr;u" Lkl Soune EBTHLEHT?ESHE?]% r:lquEH
- - - - U ano -Iwanky S my
p Cholamandalam investment and Finance Company Limited W S FanE|09.08.3004 Ra 153545500 PTG SF3, G, Fear TS, 200 oo Wil el g P
‘% Chﬂla. ) ; ] _ s Neba | (Rupaes Fiteer Laih Elgy Fvs Tousara . 546, DLF Ankur Vivar Lo, Gheziogad, 201102 Are
Corporate Office: " CHOLA CREST " C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai - 600032, i Rt TS R s i S0, FL: Propiny Type: e Adkioamriog
Enter a better life | Yndia, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi- 110 005 Wi, Dhara Srgh 09-03.2028 Rs 147388800 |Howma on_parl of plot Mo, 37, on Wiasa no. 222 Mauza
Contact No: Mr.. Vinay Kumar Gautam, Mob.No. 8287233717 M shiiGoverdtan|  |Rgpoes Founcen Lakh Ssvant Thise  [Heksipom JRtesl it et e nie,: L ier Fracasi 201 A0
. um . . Ma Daly Mrs, usand Six Hundred and Fory ga Admaasinng (In ag Flp Propeify Typecland sAres
WMahadei (P ct Eight Oni Carged  Aren, Bl Up Ares Propery Acea 70000, 500 00,
E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES Vo 11018775 e 543,00 ’“
E-auction Sale Notice for Sale of Immovable Asssets under the Securitisation and Reconstruction of Financizl Assets and Enforcement of Security Interest Act, 2002 read with proviso to Mrs, Mhi Kashyap, | 10-09-2024 Rs. 1510165.00- (Rupeas  |Flat no - TF-1, Third Fioor, Front Side RHS, Wah foof nights,
Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002. | O e o e
Notice is hereby given to the public in general and in particular to the Borrower | Co-Borrower/ Mortgagor (5) that the below described immovable properties mortgaged to the Secured m—*’ﬁ_;ﬁ!ﬂﬂﬂ Ko Sty Five Only) E{@!H&fgﬂmﬁf F{ﬂﬂ?h Ei:‘g:gggl;-fgg ;ﬁﬂmiﬁé}iﬂf llhrrf:l
Creditor, the Physical/Symbaolic possession of which has been taken by the Authorised Officer of Cholamandalam Investment and Finance Company Limited the same shall be referred ’ -'-.rc:ﬁ m.ﬁ.su':.qﬂ "{:F.Lﬂmm e 542 00, 392 00, EH,.L,D
herein after as Cholamandalam investment and Finance Company Limited. The Secured Assets will be sold on "As Is where is”, "As is what is”, and "Whatever there |s” basis through E- Nr. Vidl Tyag, 0E-09.2024 s, 484064600 Plod Mo 302, HND 1531160, Khasra No 45, stuated a1 Shiv
Auction. H‘i?ﬁgm‘nﬂm iH‘upgaEI_ITm E:Iml:l?al-'kh F-:-ET_t}'EI'F-J:lusa'm g:g:lar l.'lt.l[_'ltprl?_iwirmm?.MLﬁdﬁuur%m.Eamamﬁﬂlf.?ﬂgl
. . . . ) . . onam 1% I] anpo rony alk i rzana, LIeric enl, ar FBOeE, i |
Itis hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/ (Praspect Na, i ? Admeasuring [in Sq. FL); Property Type: Land_ Area, Carpet
IL1021568E) Area Bull_Up_Area Propeity Area: 1850,00, 157250, 1427.00
:- Account No. and Name of borrower, Date & Amount as Descriptions of the Reserve Price, Earnest| E-Auction Date and Mrr;.ng_aglamﬂlr,-; | Hua.ua.aﬂu | Rs. fag:n:?mfl' E."-i"hm EEE:JPEI:' Fhf:;-&n:-m:ﬂeg‘;ajnaéﬂm HEE.] F'1IIJEE: bearn
. T H i B Hm L] LPEES MINEeen | I'®0 0. R | Bra 0. . dbuahed n Extende
co- borrower, Mortgagors per D.:mﬁ;uﬂm property/Properties l:;::ur Dﬂ:;n:lrl:“ :u:ltd cub 1'Imn!'.r|II IIE:I'!!I: bete: Haeﬂfl' grs. Sapna|  Thousand mﬂa H.Erqrgn and Ninety | Lal Dora, Abad of Village Burar, Deshi, 110084, Area
reme missio |, IFrospect ra Lirey) Admeasuing in 5q. FL) Propery Types Angs_Admnessuning
1. | Loan Account No. XOHEEDLOO001796312 & 30-12-2022 PROPERTY (In Rs.) Inspection Date Ho- R tharaes) Fagrafly S LY _ .
Mr, Charylra 08-039-2024 R, 96517000/ (Ruppes  |Piod Ko, 9, stusted oul of khasra no 26372 stusted a1 Rohak
XOHEEDLOODO1528065 Rs. 1,47 35,433/ ALL THAT PIECE AND PARCEL OF THE Es. B0,00,.000/- 04.10.2024 Shekhar, Mrs. Pua Hine Lakh Sixly Five Thousard Kishanpur, ._H.Hasm.r, Haridwar Lr-_;!nral-;l'am:l_ E&E'.:I{Ig_ Areq
1, RAJESH KUMAR PROPERTY BEARING EASTERN SIDE | Rs. 800 000/- Dewi, (Prospect Hundred and Severty Only) Admeasurig (in g, FL): Property Type: Land_Area, Carpet_
2. OM PRAKASH SHARMA PORTION AREA ADMEASURING 100 | Rs fmrnﬂgj:. i b Mo. IL10181792) nl::a.aun_uU_.ﬁ;mPrmégma ;m.m.ﬁ;ﬁ_mn EkIIlII.I:i:I
AL Mr Sumnesh (06092024  Rs. 250022800/ [Rupeas|Housa construcled on residantial Piot no 20ipan), khasma no
3. SANTOSH KUMAR WSS I 50).YDS (ADJACENT TO PROPERTY 03.10.2004 umar, Mrs. Rupeli | Twerty F i 1 Eight (JE1MIN, situated in Sona Vinar Col iage
A0. e y Five Lakh Six Thousand - Eight]s o Shued inosona Vinar Lolony, In Village Dadupor
4, LATE RATANI PRAKASH PHYSICAL NO. C-28) (SAID PORTION) PART OF PROPERTY BEARING C-29 | 10.00 am 1;,;; 5.00p.m 5%@?&?‘ Hundred and Twenty S Linly) Eﬂ'fﬂ"'ﬁmd F'E”‘Egﬁg ﬂ'ﬁﬂagﬂﬁgw 59-3” Harsia,
THROUGH ITS LEGAL HEIR {DETAILS UNKNOWN) ADMEASURING 200 SQ.YDS SITUATED IN THE COLONY KNOWN ‘ Type: Land_Area, Covera_Arsa Praperiy Area: T
5. MD. ENTERPRISES AS MOHAN GARDEN IN THE AREA OF VILLAGE NAWADA, NEW | As per appolntment Mrs. Fajni Oewi 10-09-2024 Rs. S67267.00-(Runeas | Propery COmOrsed In Knewas no. 18min. & 13min, khata na,
; r : i y ] Jrmin & B0 Rect, & Kila Mo, 5102411 244, 21/32-14 |
C-29, MOHAN GARDEN, UTTAM NAGAR, NEAR BUS STOP, NEW DELHI — 110059 | DELHI WHICH IS BOUNDED AS UNDER ;- EAST — PROPERTY NO, M Sontorh Yoemm)  Fem Lokt ity Saven Thomand 1w 180D i ke e e 101 £ 0t
PLOT NO.100B, BABA HARIDAS NAGAR, EKTA NAGAR, NAJAFGARH, DELHI -| C-28, WEST - PROPERTY NO.C-20, NORTH - GALI, SOUTH-ROAD (Prospect Mo Eﬂ'ﬁﬁ“l H'""%'““ L131'“'-'3 AREA ADMEASLIRING | 5':1
¢ v IL10405743 | e; Lend_Arad, Buill Up_Area | Carpal_ A
110{M3 P‘rl:mﬂ:.u".r-ﬁﬁ 00, 408.00, 326.00
I tha sl Berervess Bl 1o gk panamenl 5 IFL HFL a5 afonessd, IIFLHFL fiocisid aceens] Tl Senuned assels under Section
1. ion-notices. For details, help, procedure and enline training on e-auction, prospective bidders may contact (Muhammed Rahees — 81240 00030), Ms.Procure247, {Contact Person: 1364) of the said Act m:lhlu apsc.;% Fb.Et.-,. prsiely a fuy ﬁ;a posts ;Lﬂ.ﬂmwﬁ ol thee Borromwers. FI-;_H mruug:mb plisase
Vs pael: 9510874587 E e e s SoE e e s Bt v g
TDAVTOCHTILIVIDE P8 B i CB L LXma e, i Lanama i
2. For further details on terms and conditions please visit https://chola-lap. procure247.com/ & https://www.cholamandalam.com/auction-notices totake part in e-auction. gfaajggh hzumn}_ﬁ{mﬁ Hmler mﬁqwga;dnﬁ Sr.i.anmpmﬁ Hal:l'ués zﬂ1mlmmﬂj* 1zt Floor Star F'Ia?;_;lf{.la;
cheha Park, mi Brid e - 25000 an &, Fard pad, Arya Magar, Jwalapur, Handwar- ]
THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002 Jor Qoo Eﬂ'ﬁﬁfﬁbﬁr Piot Mo, 98, Udyog Vikar, Ph-N Gungson, Hanana e R
Date: 13.09.2024 Place: Dalhi Authorized Officer, Cholamandalam investment and Finance Company Limited. Place: DellUPAN_ Dale: 13892034 SY-AMRorgE URcay, Ry IFL Hpws s L
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sconlinued rom praous pags.

TIMELINES FOR SUBMISSION OF APPLICATION

Application Submission by Investors
Electronic Applications (Online ASBAthrough 3-in-1 accounts) - Upto 5 pmon T day.

Upto4 pmonT day.
Electronic Applications (Syndicate Non-Retail, Non Individual Applications) — Upto 3 pmon T day.
Physical Applications (Bank ASBA) - Upto 1 pmon T day.

members shall transfer such applications to banks before 1 pmon T day.

Electronic Applications (Bank ASBA through Online channels like Internet Banking, Mobile Banking and Syndicate UPI ASBA etc) —

Physical Applications (Syndicate Non-Retail, Non Individual Applications of QIBs and Nlls) — Upto 12 pm on T day and Syndicate

UPI Mandate acceptance time: T day-5pm

Issue Closure:

Tday -4 pmfor QIB and Nll categories

T day-5 pmfor Retail and other reserved categories

In case of any revisions in the Price Band, the Bidlssus Period will be extended by at least three additional Warking Days after such revigion of the Price Band, subject io the Bidlszus
Period not excesding 10 Working Days, In cases of force magewre, banking sfrike or siméar circumstances, our Company may, for reasons fo be recorded in writing, extend the
Bid'tz=ue Period for a minimsiem of three Waorking Days, subjectio the Bid/lssue Peniod not exceeding 10 Working Days. Any rewision in the Price Band and the revizad Bidlssee Pariod,
if applicable, will be widely dszeminated by nofification fo the Siock Exchange, by issting a press refease, and-also by indicating the change on the respective websites of the Book
Running Lead Managers and the terminals of the othermembers of the Syndicate and by intimation to Designated Intermedianies and the SponsorBank,

This Issug s baing made through the Book Building Procass, m lerms of Rula 18{2)(b) of the Secunties Conlracls (Regulation) Rules, 1957, as amended (*SCRR") read with
Ragulation 224 of the SEBICOR Regulations and in complianca with Requlabon 253 of the SEBI DR Regulations, wharain ned mora than 50.00% of the MNef 1ssue shall be avadable
for allocation on-a proporionate bass fo Qualified Institutlional Buyvers (*QIBs") {the *0GIB Porlion®), provided that our Company may, in consultation with the Book Running Lead
Manager, allocate up to 604 of the QIB Porton to Anchor Invasiors on a discretionary bass in accordance with the SEBI ICDR Regulations {"Ancher Investor Portion™), of which ona-
third shall be reserved for doenastic Mubual Funds, subject to valid Bids baing received from domestic Mutual Funds at or abowe the Anchor Invastor Allocaton Prce. In the evant of
under-subserplion, or non-alccation in the &nchor Investor Portion, the balance Equily Shares shall be added to the Met Q1B Portlon, Further, 5.00% of the Met QIB Porlion shall be
available for allgcation-on a proporbonate basks to Mulual Funds oaly, and the remasnder of the Met GIB Porion shall be available for allocabon on a proporiionate basiz (o 28 QI8
Biddars, mcluding Mulual Funds, subject 1o vaid Bids beeng received at or above the |lssus Price. However, If the agoreqate demand from Mubual Fundsis less than 5.00% of tha Net
G Portron, the balance Equily Shares avallable for allocation in the Mubsa! Fund Portion will be added to the remaining Net GIB Porlion for proportionate afocation to GHBs. Further,
nol less than 15 00% of the Met [ssus shall be avallable for allocabon ona proportionate basis to Non-nstutional Investors and not lees than 35.00% of the Met [ssue shall be avadable
for allocation by Ratad ndividual imestors Inaccordance wath the SEBICDR Requlations, subpect tovalid Beds being recaived frorm them at or above the lssue Price. All Bidders (excapt
Anchaor Investors) are reguired bo participate in tha Issue by mandatesdy ulilizing the Application Supported by Blocked Amount (*ASBA") process by providing detalls of thelr respeciive
ASBA Acoount (a5 defined heralnafter) inwhich the coresponding Bid Amounts will be blocked by the Seif Cerified Syndcate Banks ("SC5Bs") or under the LUP| Mechanizm, as the
cA%e Mgy e, o the exlant of respactive Bid Amounts, Fordetails; see “tssue Procadure’ on page 255 of Red Harmmg Prozpactus,

Bidders | Applicants should note that on the basis of PAN, DP |D and Client ID as provided in the Bid cum Application Form, the Bidders/Applicanis may be deemed o have
authorized the Depositories (o provide to the Registrar to the Issue, any requested Demographic Detailz of the Bidders/Applicants as available on the records of the
depositories, These Demographic Details may be used, among other things, for or unblocking of ASBA Account or for other correspondence(s) related to an Issue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the racords of the Depository Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the Applicants’' sole risk. Bidders (Applicants should ensure that PAN, DP ID and
the Client ID are correctly filled in the Bid cum Application Form, The PAN, DP ID and Client ID provided in the Bid cum Application Form should match with the PAN, DP 1D
gnd Client |0 available in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected, Bidders/Applicanis should ensure that the beneficiary
account provided in the Bid cum Application Form is activa,

Contents of the Memorandum of Association of the Company as regards its objects: For information on the main obsects and other obsscls of our Company, see "History and
Lerian Corporate Matiers” on page 171 of the Red Hemng Prospectus and Clause I of the Memaorandum of Association of our Company. The Memarandum of Association of our
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KFIN TECHNOLOGIES LIMITED

BOOK RUNNING LEAD MANAGER TO THE ISSUE i

BEELIA/E

BEELINE CAPITAL ADVISORS PRIVATE LIMITED

SEBI Registration Murmber: INMODED1ZH7T

Address; B 1311-1314, Thirleenth Floor, Shilp Corporate Park, Rajpath Rangodi Road, Thaltej,

Ahmadabad, Gujarat = 380054, India. Telephone Number: 451 7948407357, Email Id: mbEbesinemb.com
Investors Grievance Id: igEbeslinemb.com; Website: www baelinemb com

Cnn!.acl P&rsun Pulr N:xhll::hah CIM: LIET"1EIIZIGJ1'1L"EI3FT1:1M122

KFINTECH

EEFEE I ERRE e e

REGISTRAR TO THE ISSUE i

Address: Selenium Tower-B, Piot 31 & 32, Gachibowh,
Hyderabad - 500 032, Telangana; Tel. No.; =81 40 6716 2222; Email; all.ipod@sfiniech.com
Website: www kiintech.com; Investor Grievance Email; einward rs@kfintech.com
Contact Person: M Murali Krishea; SEBI Registration No.: INROODDOD2Z1

Company is & material docement for inspection in relation to ihe Issue. For further defails, see the seclion “Watenal Contracts and Documents for Insgection” on page 318 of the Red
Herring Prospacius,

Liabitity of Members of the Company: Limitsd by shares

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorsad share capital of the Comparny ks T 2000000 000 diviged mio 2 00,00, 000 Equity
Shares of 10 each. The issued, subscribed and paid-up share capital of the Company before the Issue is T 13,76,23,850 divided into 1,37 62,386 Equity Shares of 210 each, For
detads of the Capilal Structure, see “Capital Struciure” on the page T5of the Red Herring Prospectus:

MAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Given
balaw ara the names of the sgnalories of the Memorandum of Association of the Campany and the number of Equity Shares subscribed for by then at the time of signing of the
Memorandum of Association of our Company: Ms, Mishu Jilandra Negandhl — 5000 Equsty Shares and Mr. Hitesh Pravinchandra Ruparalia — 5000 Equity Shares. For details of the
Capital Siructure, see "Capifal Sfructure” on the page TS of the Red Herring Prospechus

LISTING: The Equity Shares Issue through the Red Herring Prospectus ane proposed to be Ested on the SME Platformiof National Stock Exchange of India Limited (MSE EMERGE).
Our Compary has recaived an in-principle approval frarm the NSE for tha listing of tha Equity Shares pursuant bo lallar dated Seplamber 06, 2024, For the purposas of the lssue, the
Designated Stock Exchange shall be SME Platform of National Stock Exchange of India Limited {NSE EMERGE), A signad copy of the Red Herring Prospecius has been submitied
with the ROC on September 12, 2024 and Prospectus shall be submitted for registration to the Re in accordance with Section 26{2)of the Companies Act, 2093, For details of the
malerial contracts and documents available for ingpaction from the date of the Red Herring Prospecius up to the Bid! lssuee Closing Dale, see "Matedial Confraciz and Documends for
Inspaction’ on page 316 of the Red Herming Prospectus.

MSCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA [SEBI™): 3:nce the |ssue is being made in terms of Chapier IX of the SEBI (ICDR} Regutations, 2013,
the Draft Red Hemng Prospecius/Red Hemring Prospecius wag filed with SEBI. In terms of the SEBI Requlations, the SEBI shall not issue any obsendation on the [ssua Document.
Henca thare iz no such speclic disclaimear clause of SERI. Howener, mvasiors may raler (o the antire Disclamar Clause of SEB baginning on page 234 althe RHE

DISCLAIMER CLAUSE OF NSE (THE DESIGNATED STOCK EXCHANGE): Itis bo be distinctly understood that the permission given by NSE should nof in any way be desmed or
construed that the Offer Document has been cleared or approved by NSE nor does it cerdify the correciness or completeness of any of the contents of the Offer Document. The
investons ane atvised Lo refer page 236 of the Red Harring Prospectus for the full text of the “Disclaimers Clause of the SME Platform of NSE.

GENERAL RISK: Investments in squity and equity-related securities mvolve a degree of risk and invesiors should nofinvest any funds in this 1ssue unless they can afford toiake ihe
rish of losing their imestmend. Investors are advised to read the rigk factors carafully before taking an investment decision in this [ssue: For iaking an investment Secigion. investors
rrest rely-on thedr own examination of the lssee and thes' [ssue, including the risks imalved. The Equily Shares Kave nol been recommended o approved by the Sécurities and
Exchange Board of India (*SEBI"), nor does SEBI quarantes the accuracy o adequacy of the contents of the Red Harming Prospectus. Specific attention of the investars 18 invilad to
‘Risk Fachors’ on page 27 of the Red Herring Prospectus

COMPANY SECRETARY AND COMPLIANCE OFFICER

SDRETAIL LIMITED
Coniacl Persca Ms. Sakshi-singh Chauhan,
Company 3ecretary and Compliance Officer.
Address: C-929, Siratum al Venus ground, Nr. Jhans! Ki Rani Statue, Nehrunagar, Ambawadi,
Ahmedabad, Gujarat -380008, Indig; Tel No.: +91 7043108787

(] 1 . H i - r T
Firancial Disiiict, Nanaknamguida, Seringaiminall, Emall: info@swesidreamsingia.com, Website: wew sweatdreams.in
Investors can confact the Company Secretary and Gompliance Dfficer or the BRELMs or the Regsirar fo the Issus in
case of any pra-issue or postissue rédated problems, such as non-receipt of letlers of Mllotment, non-credit of Alloted
E-:.]ull;.' Shares in the respective baneficlary accow and refund orders; ale,

AVAILABILITY OF RED HERRING PROSPECTUS; Invesiors are advised to refer to'the Red Herring Prospecius and the Risk Fatiors contained thersin before-applying inthe ssue. Fullcopy of the Red Heming Prospectus is ava#able on ihe website of the SEST at www.sebi.govin, website ofthe Comgany af www.sweetdreams.in. the websile ofthe BRLM torfhe Issue

alwww beelinemb.com, the website of NSE 1.8, wenwnsendia com, respecinely

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application farms can ba obtained from the Registered Office of the Comgany: 5 D Retail Limiled, Telephana: +#51-7043106787, BRLM: Baeling Capital Advisors Privata Limited, Telephona: 079 4518 5784 and the Syndicate Member: Spread X Securites Privata Limiled Talaphone: £81 736007 2018 and
atthe selected locations of the Sub-Syndicate Members, Registerad Brokars, BTAs and COPs participating in ihe lssue. Bid-cum-application Forms will also be avallable on the websites of WSE and the designated branchas of 36383, the Bst of which s avaifable at wabsHes of the stock exchanges and SEBI

ESCROWCOLLECTION BANK/ REFUND BANKSPUBLIC ISSUE ACCOUNT BANK/ SPONSOR BANK: Aws Bank Limded. U Retad Individual Bidders can afso Bid through UPI| Mechanism

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prospecius.

Place: Ahmedabad
Date: September 12, 3024

On bahalf of Board of Direclors

For, & D Retail Limited

Sd-

Mr. Hitesh Pravinchandra Ruparelia
Chairman and Managing Direcbor

DIN - 00490750

Disclaimer; 5 O Ratail Limited & proposing, subject to applicable statutory and regulatony requiremants, recaipt of requisile approvals, markel condibions and other considerations, to make an initial public Issue of its Equity Shares and has filed the RHP with the Regesirar of Companies, Ahmedabad on September 12, 2024 and thareafier with SEBI and tha Stock

Exchanges, Tha RHP is availabla on the websiles of SEBI at www. sebl.gov n, website of the Company at www swaaldreams.in, the wabsda of the BRLM to the 1s5ua &l www bealinemb.com, tha website of NSE | e, www. nsaindia.com, respectively, Any polential investors should note that investment in aquity shares invalves & high degrée of risk and for details relating bo

lhe same, pleass refer 1o the RHP including the section tled "Risk Factors” baginning on page 27 of the Red Herring Prospacius.

The BEquity Shares have not been and will not be registered under the U5, Securilies Actof 1933, a5 amended ithe "Secumiies Acl') orany state securities laws in the United Siates, and unless so registered, and may not e issued or soid within the United States, except pursesnt toan exempbion from, orina transachon not sulect to, the regestration reguiremenis of the
oecurites Act and ivaccordence with any appscable U, S, state securities laws. The Equily Shares are being Offered and sold outside the United States in ‘offshore trensactions inrelisnce on Regulation S under the Securities Act and ihe applicabie lews of each junsdiction where siech Offers and sales are made. Thera will be no pulsiic offering inthe United States
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